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Project Proponent

The Andhra Pradesh Mineral
Development Corporation Ltd.

i94 / lD. Todiscdopo io Enikepod; t0o Ft- Rocid,
Ko.uru V,llage. Penomoluru Mondo.
Viioyowodo 521137

F.tt.,r\e)

SULIYARI COAL MINEiiX
Capacity:5.0 MTPA; Area: 1298 Ha,:,:

in Singrauli Coalfields (Main Basin)i:.

June,2019

Consultant

MECON LIM]TED
(A Go!,t. of India Enterprise)

Vive(onondo Pclh
PO. Dorondo

D n Ronchi lhorkhdnd - 834aar,

cENTtF CAIE NO: N,A5ET/ErA/1619/FAC063
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OFFICE OF PRINCIPAL CHIEF FOREST 

CONSERVATOR (WILD LIFE),  MADHYA PRADESH 

Pragat i  Bhawan,  Bhopal  Development  Author i ty ,  

Th ird F loor,  MP Nagar,  Bhopal  

No. /V.C. /MCh./  6538 

Bhopal ,  dated:  16.09.2019 

To,  

Execut ive Di rector ,  
The Andhra Pradesh Mineral  Development  
Corporat ion L imi ted,  
(A State Government  of  AP Undertak ing) 
Door No.  294/  1 D,  
100 Feet  Tadigadapa to Entkepadu Road,  
Kanur,  V i jayawada – 521 137 (Emai l  – 
info@apmdc.ap.gov. in 

Subject :  Submiss ion of  ‘Si te Spec i f ic  Wi ld l i fe 

Conservat ion Plan alongwith a locat ion plan and l is t  

of  f lora & fauna’  for  authent icat ion w.r . t .  the 

proposed Sul iyar i  Coal  Mine (5.0 MTPA) wi th  an 

area of  1298 Ha in Singraul i  Coal f ie lds,  at  v i l lage –  

Aamdand,  Bajaudi ,  Belwar,  Dongar i ,  Dhi raul i ,  

Jhalar i ,  Majhaul ipah and Seerswah,  Tehsi l :  Sara i ,  

S ingraul i ,  Dis t r ic t  of  Madhya Pradesh – Reg.  

Ref . :  Let ter  No./M.Ch. /2019/5125 dated 11.07.2019 

of  the Fie ld Operator,  Sanjay Tiger Reserve,  S idhi  
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On the proposal  of  Sul iyar i  Coal  Mines 

(capac i ty  5.0 MTPA) v i l lage Amdand,  Bajoudi ,  

Belwar,  Dongr i ,  Dhi raul i ,  Jhalr i ,  Majhol ipath and 

Seraswah Tehsi l  Sarai ,  Dis t r ic t  Singraul i ,  Madhya 

Pradesh for  the coal  mining in the area of  1298 

hectare in the present  case,  the TOR has been 

issued on 03.07.2018 by the Government  of  India,  

Department  of  Environment ,  Forest  and Cl imate 

Change (Coal  Mining Div is ion) New Delh i .  As per 

the po int  No.  (xx i )  of  the said TOR, i t  has been 

inst ructed to submit  the EIA – EMP Report  approved 

f rom the Chief  Wi ld l i fe Warden a long wi th the 

informat ion of  the  nat ional  garden/  sanctuary/  

b iosphere reserve and the informat ion of  F lora – 

Fauna wi th in the area of  10 km of  the proposed area 

as  per the po int  No.  (xv i i )  of  the Appendix,  

informat ion of  the corr idor,  the informat ion of  the 

ecologica l ly  sens i t ive area or  used as a migratory 

corr idor  wi th in 15 km of  the proposed area.  As per  

the inst ruct ions of  the Government  of  India,  you 

have sent  the amended wi ld l i fe conservat ion p lan 

submit ted by the Fie ld Operator ,  Sanjay Tiger 

Reserve,  Sidh i  in the case of  the referenced let ter  

a long wi th your recommendat ion,  to th is  of f ice for 

i ts  approval .  
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As per the chapter – 4 of  the sent  Amended 

Wi ld Li fe Conservat ion Plan,  an amount  of  Rs.  6.40 

crores for  the d isplacement  of  the v i l lages of  the 

Singraul i  Forest  Div is ion and the management of  

the wi ld l i fe,  protect ion and promot ion,  Rs.  25 

crores for  the Sanjay Tiger Reserve,  Rs.  4.05 crores 

for  the min ing area,  tota l ing to Rs.  35.45 crores (Rs. 

Thir ty  F ive Crores Forty  F ive Lacs only )  has been 

provis ioned for  10 years.  The copy of  the same is 

enclosed herewith.  An amount  of  Rs.  35.45 crores 

(Rs.  Thi r ty  F ive Crores Forty  F ive Lacs only)  is 

hereby approved for  the sa id amended Wi ld L i fe 

Conservat ion Plan.  

K indly  arrange to prov ide the amount  

prov is ioned for  the works shown for  the wi ld l i fe 

management at  page Nos.  92,  93 and 94 of  the 

Chapter – 4 of  the Wi ld L i fe Conservat ion Plan,  to 

the Forest  Div is ional  Of f icer ,  S ingraul i ,  General  

Forest  Div is ion and the Area/  F ie ld Cont ro l ler ,  

Sanjay Tiger Reserve,  S idh i ,  wi th in the t ime per iod 

so that  the works prov is ioned for  the wi ld l i fe 

conservat ion and management could be completed 

on t ime.  
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Encl . :  As above 
Sd/-  

(Dr.  U.  Prakasham) 
Chief  Wi ld l i fe Warden and 

Pr inc ipal  Chief  Forest  Conservator  (Wi ld L i fe)  
Madhya Pradesh 

No. /V.C. /M.Ch. /  6539 

Bhopal ,  Date:  16.09.2019 

Copy to: -  

1. Chief  Forest  Conservator ,  Riwa Ci rc le,  Riwa

– sent  for  informat ion and necessary act ion

2. Field Operator ,  Sanjay Tiger Reserve,  S idhi

3. Forest  Div is ional  Of f icer ,  Singraul i  Genera l

Forest  Div is ion

- Sent  by at taching the copy of  the approved

Wild Li fe Plan for  informat ion and necessary

act ion.  As per the proposal  of  the Wi ld L i fe

Conservat ion Plan,  k ind ly  ensure to execute

the provis ioned work wi th in the t ime per iod

af ter  obtain ing the permiss ion/ approval  f rom

th is  of f ice.

Encl . :  As above 

Sd/-  
Chief  Wi ld l i fe Warden and 

Pr inc ipal  Chief  Forest  Conservator  (Wi ld L i fe)  
Madhya Pradesh 

 (TRUE TRANSLATED COPY) 
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IC/Cl Bank 

ICICI Bank Advice Receipt 

1/12/21 4:40 PM 

Transaction Details 

Account Number: 236805508145 

TransactionDatB: 12-01-2021 00:00:00 

Transaction Amount INR 66,20,20,236.00 

Debit/Credit Debit 

Transaction Description : RTGS/ICICR420210112005 
26885/CORP0000371( 

Note: This is an electmnicaily generated r,eceipt and 
does not need any signature. 
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THE ANDHRA PRADESH MINERAL 

DEVELOPMENT CORPORATION LIMITED 

(A State Govt .  of  A.P.  Undertak ing) 

Sul iyar i  Coal  Mine (Branch Off ice Waidhan) 

Ref .  No.  APMDC/ Coal /  Sul . /  L.A. /  2020-21/  67 

Dated:  18.03.2021 

To,  

Forest  Div is ional  Of f icer ,  

S ingraul i  Forest  Div is ion,  

Vaidhan (Madhya Pradesh) 

Subject :  Proposal  for  d ivers ion of  259.239 ha of 

forest  land (226.349 ha.  forest  land in compartment  

No.  RF-338,  359 & PF – 315 ha of  Revenue Forest 

Land = 259.239 ha) for  Sul iyar i  Open Cast  Coal  

Mining in S ingroul i  Dis t r ic t  in favour of  M/s.  The 

Andhra Pradesh Minerals  Development  Corporat ion 

L imi ted (APMDC),  S ingroul i  Dis t r ic t ,  Madhya 

Pradesh (Onl ine proposal  No.  FP/  MP/ Min/  28619/ 

2017).  

Ref . :   

1. Let ter  dated 15.12.2020 Fi le No.  8-02/2020

FC of  the Government  of  India,  Minis t ry  of

Forest  and Cl imate Change,  New Delhi .
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2. Let ter  No. /  F-1/MP/ Min/  28619/  2017/  4315

dated 17.12.2020 of  the of f ice of  the

Pr inc ipal  Chief  Forest  Conservator  (Room

Land Management)  Satpuda Bhawan,

Madhya Pradesh,  Bhopal

3. Let ter  No. /M.Ch. /  6180 Singraul i  dated

22.12.2020 of  your of f ice.

Sir  

The Andhra Pradesh Minera l  Development 

Corporat ion L imi ted,  Vi jaywada has been al lot ted 

the Sul iyar i  Coal  Block by the Min is t ry  of  Coal ,  

Government  of  India in the Tehsi l  Sara i ,  Dis t r ic t  

S ingraul i  (Madhya Pradesh).   

The Government  of  India,  Min is t ry  of  Forest 

and Cl imate Change,  New Delhi  v ide i ts  referenced 

let ter  No.  ( i ) ,  has granted i ts  in-pr inc ip le approval  

of  the f i rs t  s tage for  the d ivers ion of  the forest  land 

ef fected in the Sul iyar i  Coal  Block Project .  

V ide i ts  reference let ter  No.  (2)  of  the Pr inc ipa l 

Chief  Forest  Conservator  (Department  Land 

Management) ,  the NPV amount  of  Rs.  20,81,917/- 

has been demanded in compl iance of  the term No. 

A. ( i i i )  as la id down in the f i rs t  s tage in pr inc ipal

approval  let ter  dated 15.12.2020 of  the Government 

of  India.  The NPV amount  of  Rs.  20,81,917/-  has 

504



been deposi ted onl ine in the CAMPA account .  The 

receipt  of  the acknowledgment of  the deposi ted 

amount  is  enclosed as Enc losure – I I I .  

In compl iance of  para (3)  of  the referenced 

let ter  No.  (2) ,  i t  has been inst ructed to  t ransfer  the 

270.845 hectare of  non-forest  land in favour of  the 

Forest  Department  for  the compensatory 

Af forestat ion.  259.239 hectare of  the non forest  

land equivalent  to  the 259.239 hectare of  forest  land 

has been t ransferred for  the compensatory 

af forestat ion as per the prov is ions of  the Forest  

Conservat ion Act ,  1980.  

In compl iance of  para (4)  of  the referenced 

let ter  No.  (2) ,  259.239 hectare of  non-forest  land in 

the v i l lage Harma, Jhaparwah,  Dala,  Rampurva, 

B ichi ,  Karaundia and Bagdar i  of  the Chi t rangi  Tehsi l  

of  S ingraul i  Dis t r ic t  has been provided,  whose 

deta i ls  are ment ioned in the fo l lowing tab le:  -   

Sr .  
No.  

V i l lage’s 
name 

Tehsi l  Dis t r ic t  Area ( in 
Hect . )  

1 Harma Chi t rangi  S ingraul i  60.10 
2 Jhaparwah Chi t rangi  S ingraul i  18.63 
3 Dala Chi t rangi  S ingraul i  28.659 
4 Rampurwa Chi t rangi  S ingraul i  27.54 
5 Bichi  Chi t rangi  S ingraul i  42.00 
6 Karaundia Chi t rangi  S ingraul i  60.20 
7 Bagdar i  Chi t rangi  S ingraul i  22.11 

Total  
area 

259.239 
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In compl iance of  para No.  5 and 6 of  the 

referenced let ter  No.  (2) ,  an amount  of  Rs. 

10,92,86,451/ -  has been demanded for  the 

af forestat ion by prepar ing the plan for  the 

compensatory af forestat ion.  In compl iance of  para 

No.  (6)  of  the demand let ter ,  an amount  of  Rs. 

9,93,51,319/-  has been depos i ted onl ine wi th the 

CAMPA Account .  (Acknowledgment rece ipt  is  

enclosed as Enc losure – I I I ) .  An amount  of  Rs. 

63,64,710/-  towards the superv is ion fee has been 

paid v ide the DD No.  500770 dated 12.01.2021 in 

favour  of  the Jo int  Director ,  Sanjay Tiger  Reserve, 

S idhi  and an amount  of  Rs.  35,70,422/-  has bene 

paid v ide the DD No.  500771 dated 12.01.2021 in 

favour of  Forest  Div is ion Singraul i .  Photocopies of  

the let ter  and DD are enclosed herewith as 

Enclosure XXIV and Enclosure XXV respect ively .  

In  compl iance of  para No.  (7)  of  the referenced 

let ter  No.  (2) ,  the non-forest  land in the v i l lage 

Harma, Jhaparwah,  Dala,  Rampurva,  Bichi ,  

Karaundia and Bagdar i  of  the Chi t rangi  Tehsi l  of  

S idhi  Dist r ic t  has been t ransfer red in favour of  the 

Forest  Department .  The order dated 15t h  March 
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2021 of  the co l lector  Singraul i  is  enc losed as 

Enclosure –IV for  ready reference.  

In  compl iance of  para No.  (9)  of  the referenced 

let ter  No.  (2) ,  by enclos ing the compl iance report  of  

a l l  the 28 terms as la id down in the f i rs t  s tage in 

pr inc ip le approval  let ter  ( referenced let ter  No.  (1))  

of  the Government  of  India,  in the tabular  form, the 

proposal  is  sent  herewith for  the fur ther course of 

act ion:  -   

Sl.  Condit ions Compliance 
Status 

I  The State Government  
shal l  prov ide rev ised kml/  
shape f i les of  
compensatory 
Af forestat ion patches; 

I t  is  enclosed 
as Enclosure-
I  as Sof t  Copy 
CD of  KML 
Fi le.   

I I  Undertak ing by the 
concerned Dist r ic t  
Col lector  to make 
Compensatory 
Af forestat ion patches f ree 
f rom encumbrances at  the 
t ime of  in i t iat ion of  
af forestat ion act iv i ty  shal l  
be ensured by the State 
Government ;  

I t  is  enclosed 
as Af f idavi t  of  
Col lector  of  
S ingraul i  
Dis t r ic t  
Enclosure-I I .  

I I I  The User Agency shal l  
t ransfer  onl ine,  the Net  
Present  Value (NPV) of  
the forest  land being 
d iverted under th is  
proposal ,  as per the 
orders of  the Hon’ble 
Supreme Court  of  Ind ia 
dated 28.03.2008, 
24.04.2008 and 
09.05.2008 in Wri t  
Pet i t ion (Civ i l )  No.  202/  
1995 and the guidel ines 

An amount  of  
Rs.  
20,81,68,917/
- of  NPV has
been paid 
onl ine 
through the 
onl ine porta l  
wi th the 
account  No.  
23680550014
5 under the 
CAMPA head/  
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issued by th is  Min is t ry 
v ide i ts  let ter  No.  5-
3/2007- FC dated 
05.02.2009.  The requis i te 
funds shal l  be transferred 
through onl ine porta l  into 
Ad hoc CAMPA account  of  
the State Concerned;  

co lumn on 
12.01.2021.  
A copy of  i ts  
receipt  of  
enclosed as 
Enclosure –
I I I .  

IV The ident i f ied non-forest 
land for  ra is ing 
compensatory 
af forestat ion shal l  be 
t ransferred and mutated 
in the name of  forest 
department  and not i f ied 
as  RF/  PF pr ior  to Stage 
I I  approval ;  

The Non 
forest  land 
admeasur ing 
259.239 
hectare in the 
Dist r ic t  
S ingaul i ,  
Tehsi l  
Chi t rangi  has 
been 
t ransferred 
and mutated 
in favour of  
the Forest  
Department .  
A copy of  the 
order dated 
15t h  March 
2021 of  the 
Col lector  
S ingraul i  is  
annexed 
hereto and 
marked as 
Enclosure – 
IV for  ready 
reference.  

V The land ident i f ied for  the 
purpose of  CA shal l  be 
c lear ly  depicted on a 
survey of  Ind ia  topo sheet 
of  1:50,000 scale;  

The non 
forest  land 
proposed for  
the 
compensate 
af forestat ion/  
p lantat ion 
has been 
shown on the 
topo sheet ,  
which is  
enclosed 
herewith as 
Enclosure-V.  
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VI The User Agency shal l  
t ransfer  the cost  of  
ra is ing and maintain ing 
the compensatory 
af forestat ion at  the 
current  wage rate in 
consul tat ion wi th State 
Forest  Department  in the 
account  of  CAMPA of  the 
concerned State through 
onl ine porta l .  The scheme 
may inc lude appropr iate 
prov is ion for  ant ic ipated 
cost  increase for  works 
scheduled for  subsequent 
years;  

An amount  of  
Rs.  
9,93,51,319/-  
has been paid 
on 
12.01.2021 
wi th the 
account  No.  
23680550014
5 wi th the 
CAMPA 
account .  A 
copy of  i ts  
receipt  is  
enclosed as 
Enclosure – 
I I I .  

VI I  A l l  the funds received 
f rom the user  agency 
under the project  shal l  be 
t ransferred/  deposi ted in 
CAMPA account  on ly 
through e-porta l
(ht tps: / /par ivesh.nic . in/ ) .  
Amount deposi ted 
through other mode wi l l  
not  be accepted as 
compl iance of  the Stage – 
I  c learance;  

As per the 
inst ruct ions,  
the ent i re 
payment  has 
been paid 
wi th the 
CAMPA 
account .  The 
receipt  of  i ts 
acknowledgm
ent  is
enclosed as 
Enclosure –
I I I .  

VI I I  The compl iance report  
shal l  be up loaded on e-
porta l  
(ht tps: / /par ivesh.nic . in/ )  

The 
compl iance 
report  has 
been 
uploaded in 
the e-porta l .  

IX The complete compl iance 
of  the FRA, 2006 shal l  be 
ensured by way of 
prescr ibed cert i f icate 
a long – wi th requis i te 
annexures f rom the 
concerned dist r ic t  
co l lector ;  

The 
cert i f icate of  
the Col lector  
S ingraul i  
a long wi th a l l  
the  
enclosures in 
the 
prescr ibed 
format  for  the 
compl iance of  
the Forest  
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Right  Act ,  
2006,  are 
enclosed as 
Enclosure – 
VI .  

X Vio lat ion of  any of  these 
condi t ions wi l l  amount  to 
v io lat ion of  Forest  
(Conservat ion) Act ,  1980 
and act ion would be taken 
as prescr ibed in para 1.21 
of  Chapter 1 of  the 
Handbook of  
comprehensive 
guidel ines of  Forest  
(Conservat ion) Act ,  1980 
as issued by th is  
Minis t ry ’s  let ter  No.  5-
2/2017/  FC dated 
28.03.2019 

In va l id.  

B 
I  Legal  Status of  the 

d iverted forest  land shal l  
remain unchanged;  

Af f idav i t  is  
enclosed as 
Enclosure-
VI I .  

I I  Forest  land wi l l  be 
handed over only  af ter  
required non-forest  land 
in the pro ject  is  obta ined 
by the user agency;  

Af f idav i t  is  
enclosed as 
Enclosure-
VI I I .  

I I I .  Compensatory 
Af forestat ion shal l  be 
ra ised over equal  
ident i f ied non – forest  
land (NFL) wi th in three 
years f rom the date of  
Stage I I  approval  and 
mainta ined thereaf ter  by 
the State Forest  
Department  at  the cost  of  
the user agency and at 
least  1000 plants per 
hectare shal l  be planted 
over ident i f ied non-forest 
land.  I f  i t  is  not  possib le 
to p lant  so many sapl ings 
in the area ident i f ied for  

Af f idav i t  is  
enclosed as 
Enclosure-IX.  
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CA, the balance sapl ings 
wi l l  be p lanted in  any 
other forests as per 
prescr ipt ions of  approved 
work ing plan wi th 
prov is ion for  ten years on 
subsequent  maintenance;  

IV At  the t ime of  payment  of  
Net  Present  Value (NPV) 
at  the then prevai l ing 
rate,  the user agency 
shal l  furnish an 
undertak ing to pay the 
addi t ional  amount  of  NPV. 
I f  so determined,  as per 
the f inal  dec is ion of  the 
Hon’b le Supreme Court  of  
India;  

Af f idav i t  is  
enclosed as 
Enclosure-X.  

V Fencing,  protect ion and 
regenerat ion of  the safety 
zone area (7.5 meters 
s t r ip shal l  be kept  wi th in 
the mining lease 
boundary and area of  the 
safety zone shal l  be part  
of  the total  area of  mining 
lease) shal l  be done at  
the project  cost  wi th in 
three years and 
mainta ined thereaf ter  as 
per approved work ing 
p lan of  the State Govt .  ;  

Af f idav i t  is  
enclosed as 
Enclosure-XI .  

VI  User Agency e i ther 
h imsel f  or  through the 
State Forest  Department  
shal l  undertake 
af forestat ion on degraded 
forest  land,  at  project 
cost ,  one and hal f  t ime in 
extent  to the area used 
for  safety zone.  

Af f idav i t  is  
enclosed as 
Enclosure-
XI I .  

VI I  Per iod of  d iversion of  the 
sa id forest  land under th is  
approval  shal l  be for  a 
per iod co-terminus wi th 
the per iod of  the min ing 
lease granted under the 
Mines and Minerals  
(Development  and

Aff idav i t  is  
enclosed as 
Enclosure-
XI I I .  
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Regulat ion) Act,  1957,  as 
amended and the Rules 
f ramed thereunder;  

VI I I  The User Agency shal l  
obta in the Envi ronment  
Clearance as per the 
prov is ions of  the 
Environmental  
(Protect ion) Act,  1986.  I f  
required ;  

Af f idav i t  is  
enclosed as 
Enclosure-
XIV. 

IX No labour camp shal l  be 
establ ished on the forest 
land and the User Agency 
shal l  prov ide fuels  
preferably a l ternate fuels  
to the labourers and the 
staf f  work ing at  the s i te 
so as to  avoid any 
damage and pressure on 
the nearby forest  areas.  

Af f idav i t  is  
enclosed as 
Enclosure-
XV. 

X.  The boundary of  the 
d iverted forest  land,  
mining lease and safety 
zone,  as appl icable,  shal l  
be demarcated on ground 
at  the pro ject  cost ,  by 
erect ing four feet  h igh 
reinforced cement  
concrete pi l lars,  each 
inscr ibed wi th i ts  ser ia l  
number,  d is tance f rom 
p i l lar  to p i l lar  and GPS 
co-ordinates 

Af f idav i t  is  
enclosed as 
Enclosure-
XVI.  

XI  The forest  land proposed 
to be d iverted shal l  under 
no c i rcumstances be 
t ransferred to any other 
agency,  department  or 
person wi thout  pr ior  
approval  of  the Centra l  
Government .  

Af f idav i t  is  
enclosed as 
Enclosure-
XVII .  

XI I  No damage to the f lora 
and fauna of  the ad jo in ing 
area shal l  be caused.  

Af f idav i t  is  
enclosed as 
Enclosure-
XVII I .  

XI I I  The layout  p lan of  the 
mining plan/  proposal  
shal l  not  be changed 

Af f idav i t  is  
enclosed as 
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without  the pr ior  approval  
of  the Cent ral  
Government .  

Enclosure-
XIX. 

XIV The concerned Div is ional  
Forest  of f icer  wi l l  moni tor  
and taken necessary 
mit igat ive measures to 
ensure that  there is  no 
adverse impact  on the 
forests in the surrounding 
area; 

I t  wi l l  be 
conducted by 
the Forest  
Of f icer ,  
S ingraul i .  
Af f idav i t  is  
enclosed as 
Enclosure-
XXVI.  

XV The user agency shal l  
explore the possib i l i ty  of  
t ranslocat ion of  maximum 
number of  t rees ident i f ied 
to  be fe l led and shal l  
ensure that  any t ree 
feel ing shal l  be done only 
when i t  is  unavoidable 
and that  too under s t r ic t  
superv is ion of  the State 
Forest  Department .  

Af f idav i t  is  
enclosed as 
Enclosure-
XX. 

XVI  The User Agency shal l  
undertake mining in a 
phased manner af ter  
tak ing due care for  
rec lamat ion of  the mined 
over area.  The concurrent  
rec lamat ion plan as per 
the approved mining plan 
shal l  be executed by the 
User Agency f rom the 
very f i rs t  year,  and an 
annual  report  on 
implementat ion thereof  
shal l  be submit ted to  the 
Nodal  Of f icer ,  Forest  
(Conservat ion) Act ,  1980,  
in the concerned State 
Government  and the 
concerned Integrated 
Regional  Of f ice of  the 
Minis t ry .  I f  i t  is  found 
f rom the annual  report  
that  the act iv i t ies 
ind icated in the 
concurrent  rec lamat ion 
p lan are not  being 

Af f idav i t  is  
enclosed as 
Enclosure-
XXI.  
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executed by the User 
Agency,  the Nodal  Of f icer  
or  the concerned Dy. 
Di rector  Genera l  
(Central )  may d i rect  that 
the min ing act iv i t ies shal l  
remain suspended t i l l  
such t ime,  rec lamat ion 
act iv i t ies are 
sat is factor i ly  executed.  

XVI I  The User Agency shal l  
submit  the annual  sel f -
compl iance report  in 
respect  of  the above 
stated condi t ions to the 
State Government ,  
concerned Integrated 
Regional  Of f ice and th is  
Minis t ry  by the end of  
March every year 
regular ly .  

Af f idav i t  is  
enclosed as 
Enclosure-
XXII .  

XVI I I  The user agency shal l  
comply al l  the prov is ions 
of  a l l  Acts,  Rules,  
Regulat ions,  Guidel ines,  
Hon’b le Court  Order(s)  
and NGT Order (s)  
perta in ing to th is  pro ject ,  
i f  any,  for  the t ime being 
in force,  as appl icable to 
the project .  

Af f idav i t  is  
enclosed as 
Enclosure-
XXII I .  

Thus,  you are requested to k indly  grant  your 

recommendat ion for  the approval  of  the second 

stage of  the divers ion proposal  of  the 259.239 

hectare of  the Sul iyar i  Coal  Block.  

The proposal  in 5 copies is  sent .  

Sd/-(Author ised Off icer)  

Andhra Pradesh Mineral  Development  Corporat ion 
L imi ted 

Copy to:  
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1. Addi t ional  Pr inc ipa l  Chief  Forest

Conservator  (Land Management) ,  Madhya

Pradesh,  Bhopal  –  sent  for  the informat ion

and necessary.

2. Chief  Forest  Conservator ,  Reewa Circ le,

Reewa (Madhya Pradesh) – sent  for

informat ion and necessary act ion.
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Ref.  No.  1 

F i le No.  8-02/2020-FC 

Government  of  India 
Minis t ry  of  Environment ,  Forest  and Cl imate 

Change 
(Forest  Conservat ion Div is ion) 

Indira Paryavaran Bhawan 
Al iganj ,  Jorbagh Road,  

New Delhi  – 110 003 

Dated:  15 t h  December 2020 

To,  
The Pr inc ipal  Secretary (Forests)  

Department  of  Forests & Env ironment ,  

Government  of  Madhya Pradesh,  

Bhopal  

Subject :  Proposal  for  d ivers ion of  259.239 ha.  of  

forest  land (226.349 ha.  forest  land in compartment  

No.  RF – 338,  RF – 358,  359 & PF – 315 + 32.89 

ha.  of  Revenue forest  land = 259.239 ha.)  for 

Sul iyar i  Open Cast  Coal  Mining in S ingroul i  Dis t r ic t  

in favour  of  M/s.  Andhra Pradesh Minerals  

Development  Corporat ion L imi ted (APMDC),  

S ingraul i  Dis t r ic t ,  Madhya Pradesh State (Onl ine 

proposal  No.  FP/  MP/ MIN/  28619/  2017).  

Madam/ Sir ,  

I  am directed to refer  to the Addl .  Pr inc ipa l 

Chief  Conservator  of  Forests (Land Management) 

and Nodal  Of f icer ,  Forest  (Conservat ion) Act ,  1980,  
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State Government  of  Madhya Pradesh’s let ter  No.  

F-1/  FP/  MP/ MIN/  28619/  2017/  375 dated 25 t h

January,  2020 on the above ment ioned subject ,  

seeking pr ior  approval  of  Central  Government  under 

sect ion – 2 ( i i )  of  the Forest (Conservat ion) Act  

1980,  and to  say that  the sa id  proposal  has been 

examined by the Forest  Advisory Commit tee 

const i tuted by the Centra l  Government  under 

sect ion – 3 of  the aforesaid Act .  

2. Af ter  careful  cons iderat ion of  the proposal  of

the State Government  of  Madhya Pradesh and on 

the basis  of  the recommendat ions of  the Forest 

Advisory Commit tee,  the Centra l  Government  

hereby agrees to accord In pr inc ip le approval /  State 

– I  Clearance under the Forest  (Conservat ion) Act ,

1980 for  d ivers ion of  259.239 ha.  of  forest land 

(226.349 ha.  forest  land in compartment  No.  RF-

338,  RF – 358,  359 & PF – 315 + 32.89 ha.  of  

Revenue forest land = 259.239 ha.)  for  Sul iyar i  

Open Cast  Coal  Mining in Sngroul i  Dis t r ic t  in favour  

of  /s .  The Andhra Pradesh Minerals  Development  

Corporat ion Limi ted (APMDC),  Singraul i  Dis t r ic t ,  

Madhya Pradesh State,  subject  to the fo l lowing 

condi t ions:  -   
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A. Condi t ions which need to be compl ied

pr ior  to handing over of  forest  land by the

State Forest  Department  and compl iance

is to be submit ted pr ior  to  Stage – I I

approval :  -

i . The State Government  shal l  prov ide

revised kml/  shape f i les of

Compensatory Af forestat ion patches;

i i . Undertak ing by the concerned Dist r ic t

Col lector  to make Compensatory

Af forestat ion patches f ree f rom

encumbrances at  the t ime of  in i t iat ion

of  af forestat ion act iv i ty  shal l  be

ensured by the State Government ;

i i i . The User Agency shal l  t ransfer

onl ine,  the Net  Present  Value (NPV)

of  the forest  land being diverted

under th is  proposal ,  as per the orders

of  the Hon’b le Supreme Court  of  Ind ia

dated 28.03.2008,  24.04.2008 and

09.05.2008 in Wri t  Pet i t ion (Civ i l )  No.

202/  1995 and the gu ide l ines issued

by th is  Min is t ry  v ide i ts  let ter  No.  5-

3/  2007-FC dated 05.02.2009.  The

requis i te funds shal l  be t ransferred
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through onl ine porta l  into Ad-hoc 

CAMPA account  of  the State 

concerned;   

iv . The ident i f ied non forest  land for

rais ing compensatory af forestat ion

shal l  be t ransferred and mutated in

the name of  forest  department  and

not i f ied as RF/ PF pr ior  to Stage I I

approval ;

v . The land ident i f ied for  the purpose of

CA shal l  be c lear ly  depicted on a

Survey of  Ind ia  topo sheet  of

1:50,000 scale;

v i . The user agency shal l  t ransfer  the

cost  of  ra is ing and maintain ing the

compensatory af forestat ion at  the

current  wage rate in consul tat ion wi th

State Forest Department in the

account  of  CAMPA of  the concerned

state through onl ine porta l .  The

scheme may inc lude appropr iate

provis ion for  ant ic ipated cost

increase for  works scheduled for

subsequent  years;
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vi i . A l l  the funds received f rom the user

agency under the project  shal l  be

transferred/  deposi ted in CAMPA

account  on ly  though e-porta l

(ht tps: / /par ivesh.nic . in) .  Among

deposi ted through other mode wi l l  not

be accepted as compl iance of  the

Stage – I  c learance.

v i i i . The compl iance report  shal l  be

uploaded on e-porta l

(ht tps: / /par ivesh.nic . in) ;

ix . The complete compl iance of  the FRA,

2006 shal l  be ensured by way of

prescr ibed cert i f icate a long wi th

requis i te annexures f rom the

concerned Dist r ic t  Col lector ;

x . V io lat ion of  any of  these condi t ions

wi l l  amount  to v io lat ion of  Forest

(Conservat ion) Act ,  1980 and act ion

would be taken as prescr ibed in  para

1.21 of  Chapter 1 of  the Handbook of

comprehensive gu ide l ines of  Forest

(Conservat ion) Act ,  1980 as issued

by th is  Minis t ry ’s  let ter  No.  5-2/  2017-

FC dated 28.03.2019;
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B. Condi t ions which need to be compl ied on

f ie ld af ter  handing over  of  forest  land to

the user agency by the State Forest

Department  but  the compl iance in form of

undertak ing shal l  be submit ted and

compl iance is  to be submit ted pr ior  to

Stage – I I  approval .

i . Legal  s tatus of  the diverted

forest  land shal l  remain

unchanged;

i i . Forest  land wi l l  be handed over

only af ter  required non forest

land in the project  is  obtained by

the user agency;

i i i . Compensatory Af forestat ion

shal l  be ra ised over equal

ident i f ied non – forest  land (NFL)

land wi th in  three years f rom the

date of  Stage – I I  approval  and

mainta ined thereaf ter  by the

State Forest  Department  at  the

cost  of  the User Agency and at

least  1000 p lants per hectare

shal l  be p lanted over ident i f ied
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non forest  land.  I f  i t  is  not 

possib le to p lant  so many 

sapl ings in the area ident i f ied for  

CA, the ba lance sapl ings wi l l  be 

p lanted in any other forests as 

per  prescr ipt ions of  approved 

work ing plan wi th prov is ion for  

ten years on subsequent  

maintenance;  

iv . At  the t ime of  payment  of  the Net

Present  Value (NPA) at  the then

prevai l ing rate,  the User  Agency

shal l  furnish an undertak ing to

pay the addi t ional  amount  of

NPV,  i f  so determined as per the

f ina l  dec is ion of  the Hon’b le

Supreme Court  of  India;

v . Fencing protect ion and

regenerat ion of  the safety zone

area (7.5 meters s t r ip shal l  be

kept  wi th in the mining lease

boundary and area of  the safety

zone shal l  be part  of  the tota l

area of  mining lease) shal l  be

done at  the pro ject  cost  wi th in
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three years and maintained 

thereaf ter  as per  approved 

work ing plan of  the State Govt . ;  

v i . User agency ei ther h imsel f  or

through the State Forest

Department  shal l  undertake on

degraded forest  land,  at  project

cost ,  one and hal f  t ime in extent

to  the area used for  safety zone;

v i i . Per iod of  d ivers ion of  the sa id

forest  land under th is  approval

shal l  be for  a per iod co-terminus

with the per iod of  the mining

lease granted under the Mines

and Minerals  (Development  and

Regulat ion) Act ,  1957,  as

amended and the Rules f ramed

thereune;

v i i i . The User Agency shal l  obtain the

Environment  Clearance as per

the prov is ions of  the

Environmental  (Protect ion) Act ,

1986,  i f  required;
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ix . No labor  camp shal l  be

establ ished on the forest  land

and the user agency shal l

prov ide fuels  preferably

a l ternate fuels  to the labourers

and the staf f  work ing at  the s i te

so as to  avoid any damage and

pressure on the nearby forest

areas;

x. The boundary of  the d iverted

forest  land,  mining lease and

safety zone,  as appl icable,  shal l

be demarcated on ground at  the

pro ject  cost ,  by  erect ing four

feet  h igh re inforced cement

concrete pi l la rs,  each inscr ibed

with i ts  ser ia l  number,  d is tance

from pi l la r  to p i l la r  and GPS co-

ord inates;

x i . The forest  land proposed to be

diverted shal l  under no

ci rcumstances be t ransfer red to

any other agency,  department  or

person wi thout  pr ior  approval  of

the Central  Government ;
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xi i . No damage to the f lora and

fauna of  the ad jo in ing area shal l

be caused;

x i i i . The layout  p lan of  the min ing

plan/  proposal  shal l  not  be

changed wi thout  the pr ior

approval  of  the Central

Government ;

x iv . the concerned Div is ional  Forest

Of f icer ,  wi l l  moni tor  and take

necessary mit igat ive measures

to ensure that  there is  no

adverse impact  on the forests in

the surrounding area;

xv. The user agency shal l  exp lore

the possibi l i ty  of  t ranslocat ion of

maximum number of  t rees

ident i f ied to be fe l led and shal l

ensure that  any t ree fe l l ing shal l

be done only when i t  is

unavoidable and that  too under

st r ic t  superv is ion of  the State

Forest  Department ;
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xvi . The User Agency shal l  undertake

mining in a phased manner af ter

tak ing due care for  rec lamat ion

of  the mined over area.  The

concurrent  rec lamat ion p lan as

per the approved min ing plan

shal l  be executed by the User

Agency f rom the very f i rs t  year,

and an annual  report  on

implementat ion thereof  shal l  be

submit ted to the Nodal  Of f icer ,

Forest  (Conservat ion) Act ,  1980,

in the concerned State

Government  and the concerned

Integrated Regional  Of f ice of  the

Minis t ry .  I f  i t  is  found f rom the

annual  report  that  the act iv i t ies

ind icated in the concurrent

rec lamat ion p lan are not  being

executed by the User Agency,

the Nodal  Of f icer  or  the

concerned Dy.  Di rector  Genera l

(Central )  may di rect  that  the

mining act iv i t ies shal l  remain

suspended t i l l  such t ime,
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rec lamat ion act iv i t ies area 

sat is factor i ly  executed;  

xv i i . The user agency shal l  submit  the

annual  se l f  compl iance report  in

respect  of  the above stated

condi t ions to  the State

Government ,concerned

integrated regional  of f ice and to

th is  min is t ry  by the end of  March

every year regular ly ;  and

xvi i i . The user agency shal l

comply al l  the prov is ions of  the 

a l l  Acts,  Rules,  Regulat ions,  

Guidel ines,  Hon’b le Court  

order(s)  and NGT Order(s) 

perta in ing to th is  pro ject ,  i f  any,  

for  the t ime being in force,  as 

appl icable to the pro ject .  

Af ter  receipt  of  compl iance on fu l f i l lment  of  the 

condi t ions ment ioned above,  the proposal  shal l  be 

considered for  f ina l  approval  under sect ion 2 of  the 

Forest  (Conservat ion) Act ,  1980.  Transfer  of  forest  

land shal l  not  be af fected t i l l  f ina l  approval  is  

granted by the Centra l  Government  in th is  regard.  

Yours fa i thfu l ly ,  
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Sd/-  
(Shrawan Kumar Verma) 

Dy.  Inspector  General  of  Forests 

Copy to:  -  

1. The Pr inc ipa l  Chief  Conservator  of  Forests

(HoFF),  Government  of  Madhya Pradesh,

Bhopal

2. The Regional  Of f icer  (Cent ral )  Integrated

Regional  Of f ice (Western Zone),  Bhopal

3. The Nodal  Of f ice (FCA) Forest  Department ,

Government  of  Madhya Pradesh,  Bhopal

4. User Agency

5. Moni tor ing Cel l ,  FC Div is ion,  MoEF & CC,

New Delhi  for  up loading.
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OFFICE OF THE PRINCIPAL CHIEF FOREST 
CONSERVATOR (LAND MANAGEMENT),  

SATPURA BHAWAN, MADHYA PRADESH, 
BHOPAL 

No./F-1/FP/MP/MIN/28619/2017/  
Bhopal ,  dated:  

To,  
Forest  Div is ion Of f ice,  
(General)  Forest  Div is ion Singraul i ,  
Madhya Pradesh 

Subject :  With  regard to g iv ing the area of  land 

admeasur ing 226.349 hectare forest  land of  the 

Cel l  No.  RF 338,  358,  359 and PF 315 of  the 

Forest  Range East  Sara i  of  the forest  d iv is ion 

Singraul i  and the area of  32.89 hectare 

revenue forest  land of  the d i f ferent  khasras of  

Tehsi l  Sarai ,  tota l ing to 259.239 hectare of  

forest  and revenue forest  land to M/s.  The 

Andhra Pradesh Minerals  Development  

Corporat ion L imi ted Sul iyar i  Coal  Mine Pro ject  

for  the Sul iyar i  open cast  coal  mining.   

Ref . :  Let ter  No.  8-02/  2020-FC dated 15.12.2020 of  

the Government  of  Ind ia,  Minis t ry  of  

Environment ,  Forest  and Cl imate Change,  New 

Delhi  

V ide the referenced let ter  of  the Government  of  

India,  Minis t ry  of  Environment ,  Forest  and Cl imate 

Change,  New Delhi ,  the f i rs t  s tage in pr inc ip le  

approval  of  the pro ject  has been granted. 
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2. By enc los ing the in pr inc ip le approval  let ter

dated 15.12.2020 of  the Government  of  India,

th is  is  to inform you that  by issuing the demand

not ice of  Rs.  20,81,68,917/-  towards the NPV

amount  to the Appl icant  Inst i tute,  k indly  onl ine

deposi t  the same wi th the CAMPA account  of

the  Government  of  Ind ia in compl iance of  the

term No.  A.  ( i i i )  of  the let ter .

3. The Non Forest  Land is  to be obta ined f rom the

Appl icant  inst i tute as per the fo l lowing:  -

Sr.  
No.  

V i l lage’s 
name 

Area of  the 
non forest  
land proposed 
for  the 
compensatory 
af forestat ion 
( in Hectare)  

Area of  the 
non forest 
land on 
making the 
changes as 
per the 
inst ruct ions 
g iven in the 
meet ing of  
FAC 

1 Harma 46.17 44.00 
2 Jhaparwah 60.105 60.105 
3 Dala 61.7 61.7 
4 Rampurwa 29.4 29.4 
5 Bichi  31.01 31.01 
6 Karaundia 21.43 19.63 
7 Bagdar i  25.00 25.00 

274.815 270.845 

4. Thus,  the aforesaid area of  270.845 hectare of

the non-forest  land be obta ined f rom the 

Appl icant  Inst i tute.  
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In th is  pro ject ,  the fo l lowing plans of  the 

compensatory af forestat ion has been prepared by 

you:  -   

S
r .  
N
o.  

Fore
st  
Div. ’
s  
name 

Vi l lag
e’s 
name 

Are
a ( in 
hect
. )  

Approved 
amount  

Tota l  

Af forest
at ion 
amount  

Amoun
t  of  the 
superv
is ion 
amt.  

1 Sanj
ay 

Harma 46.1
7 

134717
00 

13471
70 

14818
870 

2 Tiger 
Rese
rve,  
S idhi  

Jhapa
rwah 

60.1
05 

174900
00 

17490
00 

19239
000 

3 Singr
aul i  

Dala 61.7 232124
82 

23212
48 

25533
730 

4 Sanj
ay 

Ramp
urwa 

29.4 112343
00 

11234
30 

12357
730 

5 Tiger P ichi  31.0
1 

119075
00 

11907
50 

13098
250 

6 Rese
rve,  
S idhi  

Karau
ndia 

19.6
3 

954360
0 

95436
0 

10497
960 

7 Singr
aul i  

Bagda
r i  

25.0
0 

124917
37 

12491
74 

13740
911 

Grand 
Tota l  

274
815 

993513
19 

99351
32 

10928
6451 

8. A demand not ice/  let ter  be issued to the

appl icant  inst i tute for  onl ine depos i t ing an

amount  of  Rs. 9,93,51,319/-  through the web

porta l  wi th the CAMPA account  of  the

Government  of  India for  the p lantat ion/

af forestat ion and a separate demand not ice be
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issued to the Appl icant  inst i tute for  making the 

payment  of  an amount  of  Rs.  63,64,710/-  wi th  

the account  of  Joint  Director ,  Sanjay Tiger 

Reserve Sidhi  towards the superv is ion fee and 

an amount  of  Rs.  35,70,422/-  wi th the Forest  

Div is ion Singraul i  separate ly  through the DD. 

7. The t ransfer  and mutat ion of  the non forest

land be made in favour of  the forest

department .

8. By prepar ing the format  of  the Not i f icat ion of

reserv ing/  conserv ing the aforesaid Non Forest

Land in the name of  Forest  Department ,  i t  be

sent  to the Addi t ional  Pr inc ipa l  Chief  Forest

Conservator  (Forest  Land Record) Branch

Bhopal .

9. By obtain ing the term wise compl iance report

of  the terms la id  down in the in pr inc ip le

approval  let ter  of  the Government  of  Ind ia,  in

the tabular  form along wi th the necessary

records,  two copies be sent  to th is  of f ice so

that  the compl iance report  be sent  to the

Government  of  India.

Encl . :  As above Sd/-  
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(Suni l  Aggarwal)  

Addi t ional  Pr inc ip le Chief  Forest  Conservator  

(Land Management)  

Madhya Pradesh,  Bhopal  

Ref .  No. /F-1/FP/MP/MIN/28619/2017/4315 

Bhopal ,  dated:  17.12.2020 

Copy to:  -  

1. Chief  Forest  Conservator ,  Reewa Circ le,

Reewa, Madhya Pradesh

2. Field  Operator ,  Sanjay Tiger Reserve Sidhi ,

Madhya Pradesh

3. M/s.  Execut ive Director ,  The Andhra

Pradesh Minerals  Development  Corporat ion

Limited,  Kunnoor,  Vi jaywada,  Andhra

Pradesh

Copy of  the referenced let ter  of  the Government  of  

India is  sent  for  the fur ther course of  act ion.  

Encl . :  As above 

Sd/-  
Addi t ional  Pr inc ipa l  Chief  Forest  Conservator  

(Land Management)  
Madhya Pradesh,  

Bhopal  
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OFFICE OF THE FOREST DIVISION OFFICER, 
FOREST DIVISION SINGRAULI (MADHYA 

PRADESH) 
Majan More,  near J i la Panchayat  

Right  to Informat ion 

No. /M.Ch. /6180     Singraul i ,  dated:  22.12.20 

To,  

Execut ive Di rector 

The Andhra Pradesh Minerals  Development  

Corporat ion Konnoor,  

V i jaywada,  Andhra Pradesh 

Subject :  Proposal  of  the forest  land d ivers ion of  the 

M/s.  The Andhra Pradesh Minera ls  

Development  Corporat ion Limi ted – of  the 

Coal  mining wi th the Sul iyar i  Open Cast 

System in the forest  and revenue forest 

land admeasur ing 226.349 hectare forest 

land of  the Cel l  No.  RF 338,  358,  359 and 

PF 315 of  the Forest  Range East  Sarai  of  

the forest  d iv is ion Singraul i  and the area 

of  32.89 hectare revenue forest  land of  the 

d i f ferent  khasras of  Tehsi l  Sara i ,  tota l ing 

to  259.239 hectare of  forest  and revenue 

forest  land 

Ref . :  
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( i ) Let ter  No.  8-02/2020-FC dated 15.12.2020

of  the Government  of  Ind ian,  Env ironment ,

Forest  and Cl imate Change Minis ter ,

Bhopal

( i i ) Let ter  No. /F-1/FP/MP/Min/  28619/  2017/

4314 Bhopal ,  dated 17.12.2020 and let ter

No. /F-1/  FP/  MP/Min/  28619/  2017/  4330

Bhopal  dated 18.12.2020 of  the Addi t ional

Pr inc ipal  Chief  Forest  Conservator  (Land

Management)  Madhya Pradesh,  Bhopal

Vide the aforesaid referenced let ter  ( i )  of  the 

Government  of  India,  the f i rst  s tage in pr inc ipal  

approval  has been condi t ional ly  approved in the 

proposal  for  the d ivers ion of  the proposed forest  

land admeasur ing to  259.239 hectare of  the Forest  

Div is ion Singraul i  under the Forest  (Conversat ion) 

Act ,  1980 for  the coal  min ing by the APMDC Sul iyar i  

Coal  Mine Project ,  where in the forest  land in 

compartment  No.  RF-338,  359 & PF – 315 ha of  east  

Sara i  and the revenue forest  land admeasur ing to 

32.89 hectare,  tota l ing to the Forest  Land = 259.239 

ha.  is  being af fected.  

2. The deta i l  of  the amount  of  NVP, compensatory

af forestat ion and the wi ld l i fe as per the condi t ional  

approval  of  the f i rs t  s tage in pr inc ipa l ,  is  as under:  
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S
r.  
N
o.  

Para 
Name 

Area 
( in 
hec.)  

Amount  
to be 
deposi te
d in the 
CAMPA 
acc.  

Amoun
t  of  the 
superv i
s ion 
amount  

Tota l  
amount  

1 2 3 4 5 6 
1.  Net  

Present  
Value 

259.2
39 

2081689
17.00 

-  2081689
17.00 

2.  Compen
satory 
Af forest
at ion 

270.8
45 = 
(Singr
aul i  
86.7)  
+ 
(Sanj
ay 
Tiger 
Reser
ve 
Sidhi  
184.1
45) 

9935131
9.00 

Forest  
Div is io
n 
Singra
ul i  
357042
2.00 
Sanjay 
Tiger 
Reserv
e Sidh i 
636471
0.00 

1092864
51.00 

3.  Wi ld L i fe 
Conserv
at ion 
Plan 

1298.
00 

3545000
00.00 

-  3545000
00.00 

Tota l :  -  6620202
36.00 

993513
2.00 

6719553
68.00 

3. Out  of  an amount  of  Rs.  20,81,68,917/-  (Rs.

Twenty Crores Eighty one lacs s ix ty  e ight

thousand nine hundred and seventeen only)

towards the NPV, amount  of  Rs.

10,92,86,451/ -  (Rs.  Ten Crores Ninety Two

Crores Eighty S ix  Thousand Four Hundred

and F i f ty  One only )  towards the

compensatory af forestat ion,  and an amount
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of  Rs.  35,45,00,000/-  (Rs.  Thi r ty  F ive Crores 

Forty  F ive Lacs only)  towards the Wi ld L i fe 

Conservat ion Plan,  tota l ing to Rs. 

67,19,55,368/ -  (Rs.  S ix ty  E ight  Crores 

Nineteen Lacs Fi f ty  F ive Thousand Three 

Hundred and Sixty  Eight  only ) ,  by depos i t ing 

an amount  of  Rs.  66,20,20,236/-  (Rs.  Six ty 

S ix  crores Twenty lacs Twenty Thousand 

Two Hundred and Thir ty  S ix  on ly)  wi th the 

CAMPA Account  through the websi te of  

Government  of  India,  a copy of  the chal lan 

and the UTR be depos i ted to th is  of f ice and 

by making the DD for  an amount  of  Rs. 

35,70,422/-  (Rs.  Th ir ty  F ive Lacs Seventy 

Thousand Four Hundred Twenty Two Only)  in 

the name of  Forest  Div is ion Of f icer ,  

S ingraul i ,  i t  be presented towards the 

superv is ion fee and by making the DD for  an 

amount  of  Rs.  63,64,710/-  (Rs.  Six ty  Three 

Lacs Sixty  Four  Thousand Seven Hundred 

Ten Only)  in the name of  Jo int  Director ,  

Sanjay Tiger  Reserve Sidhi ,  i t  be presented 

towards the superv is ion fee,  the same be 

submit ted/  presented before the Jo int  
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Director ,  Sanjay Tiger Reserve Sidh i  and to 

th is  of f ice.  

4. A lso,  the compl iance report  of  a l l  the terms

laid down in the f i rs t  s tage in pr inc ip le

approval  a long wi th the 4 copies of  the

undertak ing be sent  in the tabular  form so

that  the compl iance report  be sent  to  the

higher of f ice.

Sd/-  
(Vi jay Singh) 

Forest  Div is ion Of f icer 
Forest  Div is ion Singraul i  

Ref .  No. /M.Ch. /6181 

Singraul i ,  dated:  22.12.20 

Copy to:  -  

1. Addi t ional  Pr inc ipa l  Chief  Forest

Conservator  (Land Management) ,  Madhya

Pradesh,  Satpura Bhawan,  Bhopal ,  Madhya

Pradesh – sent  for  informat ion

2. Chief  Forest  Conservator ,  Reewa Circ le,

Reewa – sent  for  informat ion

Sd/-  
Forest  Div is ion Of f icer 

Forest  Div is ion Singraul i  
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OFFICE OF COLLECTOR, DISTRICT SINGRAULI 
(MADHYA PRADESH) 

Singraul i ,  dated:  18t h  March,  2021 

UNDERTAKING  

No.  35/  Pr. /2021,  v ide the order  dated 

15.03.2021 of  the Court  of  Col lector ,  Singraul i ,  a  

tota l  area of  259.239 hectare of  the nazul  lands as 

l is ted here inbelow of  the Tehsi l  Chi t rangi ,  Dis t r ic t  

S ingraul i  has been t ransfer red to the Govrnment  of  

Madhya Pradesh,  Department  of  Forest  in l ieu of  the 

259.239 hectare of  forest  land ef fect  f rom the 

Sul iyar i  Coal  Mine,  Dist r ic t  Singraul i  a l lot ted by the 

Government  of  India,  Minis t ry  of  Coal  to the Andhra 

Pradesh Minera l  Development  Corporat ion 

(APMDC). 

SCHEDULE  
Tehsi l  V i l lage Area of  the 

t ransferred 
nazul  lands ( in 
hectare)  

Chi t rangi  Jhaparhawa 60.100 
Karaundiya 18.630 
Rampurba 28.659 
Bichi  27.540 
Harma 42.000 
Dala 60.200 
Bagdar i  22.110 
Tota l  259.239 

2. By re leasing the possession of the t ransfer red

lands f rom the ent i re encroachments/  

encumbrances pr ior  to the plantat ion for  the 
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compensatory af forestat ion as per the above, 

the same wi l l  be handed over to the Department  

of  Forest ,  Government  of  Madhya Pradesh.  

Sd/-  
Col lector  

Dist r ic t  Singraul i  
(Madhya Pradesh) 

Ref .  No.  36/  Pr. /  2021 

Singraul i ,  dated:  18t h  March 2021 

Copy to:  -  

Project  Manager,  APADC Sul iyar i  Coal  Project,  

Dis t r ic t  Singraui l i  – for  informat ion and necessary 

act ion in reference of  i ts  let ter  No.  APMDC/ Coal /  

SUL/  LA/  2020-21/  66 dated 16.03.2021 

Sd/-  
Col lector  

Dist r ic t  Singraul i  
(Madhya Pradesh) 
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Printed On : 23.09.2020

B.O: #53, Neera Extension, Parthvi Nagar,
Hirapur, Raipur-492099

Geotrax International Services
Surveyed & Mapping by -:

S.No District Tehsil Village NameKhasra No.Area(Ha.)
1 627 3.66
2 628 3.70
3 763 1.46
4 764 3.02
5 767 0.82
6 770 5.38
7 655/1 1.80
8 766/1 1.59

21.43Total Area

Plot Wise Details of CA Land Schedule

Singrauli Chitrangi Karodiya

ANNEXURE-R14

561



1172

1090

1091

1176

1092

1094

1173

1093

1175
1174

82°42'0"E

82°42'0"E

82°41'0"E

82°41'0"E

82°40'0"E

82°40'0"E

24
°3

8'
0"

N

24
°3

8'
0"

N

24
°3

7'
0"

N

24
°3

7'
0"

N

Treatment Map Showing The Proposed Compensatory Afforestation (CA) Land for APMDC
 in Village - Rampurwa, Tehsil - Chitrangi, District - Singrauli, State - M.P.

µ

Legend

Proposed CA Boundary

Khasra Boundary

Patch No - 6

Range Officer S.D.O. DIVISIONAL FOREST OFFICER

0 300 600 900150

Meters

1:15,000Scale - 

Treatment Map in Scale 1:15000

 Notes

Patch No - 7

S.No District Tehsil Village Name Khasra No. Area(Ha.)
1 1090 12.48
2 1091 0.8
3 1092 0.42
4 1093 0.27
5 1094 0.39
6 1172 13.79
7 1173 0.37
8 1174 0.11
9 1175 0.21
10 1176 0.56

29.40Total Area

Plot Wise Details of CA Land Schedule

Singrauli Chitrangi Rampurwa
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S.No District Tehsil Village Name Khasra No. Area(Ha.)
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52.75Total Area

Singrauli Chitrangi Jhaprhwa

Plot Wise Details of CA Land Schedule
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S.No District Tehsil Village Name Khasra No. Area(Ha.)
1 922 7
2 922 18

25Total Area

Singrauli Chitrangi Bagadari

Plot Wise Details of CA Land Schedule
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31.01Total Area
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Plot Wise Details of CA Land Schedule
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S. No District Tehsil
Village 
Name

Khasra 
No.

Area 
(Ha.)

1 1307 5.46
2 1308 2.24
3 1321 13.28
4 1325 0.21
5 1326 0.17
6 1328 1.01
7 1330 12.12
8 1331 0.95
9 1332 1.54
10 1333 0.96
11 1346 23.76

61.70Total Area

Singrauli Chitrangi Dala
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Treatment Map Showing The Proposed Compensatory Afforestation (CA) Land for APMDC
 in Village - Harma, Tehsil - Chitrangi, District - Singrauli, State - M.P.
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 Notes

Patch No - 10

S.No District Tehsil Village Name Khasra No. Area(Ha.)
1 634 18
2 507 13.17
3 632 3.5
4 560 10.84
5 633 0.66

46.17Total Area

Singrauli Chitrangi Harma

Plot Wise Details of CA Land Schedule
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